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West Bengal Act X of 1970
THE WEST BENGAL COURT-FEES ACT, 1970.

West Ben. Act XLII of 1974.
AMENDED .. .. West Ben, Act XXI of 1980.

West Ben. Act XV of 1984.

West Ben. Act XXIX of 1983,

[26th February, 1970.]

An Act to amend and consolidate the law relating to court-fees in
the State of West Bengal.

WHEREAS it is expedient to amend and consolidate the law relating
1o court-fees in the State of West Bengal;

Itis hereby enacted in the Twenty-first Year of the Republic of India,
by the Legislature of WestL Bengal, as follows:—

CHAPTER |

Preliminary.

1. (1) This Act may be called the West Bengal Couni-fees Act,
1970,

(2) It extends to the whole of the Swatle of West Bengal.

{3) The provisions of this Act shall not apply to fees or stamps
relating 1o documents presented or 1o be presented befare any officer
serving under the Central Government.

(4} Where any other law contains provisions relating to the levy of
fee in respect of proceedings under such other law, the pravisions af this
Act relating to the levy of fee in respect of such proceedings shall apply
subject Lo the said provisions of such other law.

2. In this Act, unless there is anything repugnant in the subject or
context,—

(1) “appeal” includes a cross-phjection;

(2) “Collector” includes any officer not below the rank of a
Sub-Deputy Collector appoinied by the Collector to perform
the functions of a Cellector under this Act;

(3) “Court” means any Civil, Revenue or Criminal Court and
includes a Tribunal or other authority having jurisdiction
under any local or special law to decide questions affecting
the rights of parties;

'Far Statement of Objecls and Reasons, see the Calentta Gazetie, Extreordinary,
Part IVA of the 30th January. 1970, page 285; for proceedings of the West Dengal
Legislative Assembly, ser the procecdings of the mecling of that Assembly held on
9th Fehruary, 1970.
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[West Ben. Act

{Chapter Il.—Fees payable in Courts and in Public
Offices.—Sections 3, 4.)

{(4) “suit" includes an appeal from a decree exceptl in
seclion 9;

(5) expressions used and not defined in this Act or in the Bengal
General Clauses Act, 1899, but defined in the Code of Civil
Procedure, 1908, shall have Lhe meanings respectively
assigned 1o them in the said Code.

CHAPTER [
Fees payable in Courls and in Public Officcs,

3. The fees for the \ime being chargeable in the Court of Small
Causes at Calcuita, and its office shall be collected in the manner
hereinafier appearing.

4, (1) No document which is chargeable with fee under this Act
shall—
(i} be filed, exhibited or recorded in, or be acted on or furnished
by, any Court including the High Court, or
(ii) be filed, exhibited or recorded in any public office or be
actled on or furnished by any public officer,

unless in respect of such document there be paid a fee of an amount not
less than that indicated as chargeable under this Act:

Provided that, whenever the filing or exhibition in a Crimiral Court
of a decument in respect of which the proper fee has not been paid is,
in the opinion of the Court, necessary (o prevent a failure of justice,
nothing contained in this section shall be deemed o prohibit such filing
or exhibition:

'Provided further that no fees chargeable under this -Act shall be
payable on documents that may be filed by the State Government in any
proceedings before a Civil Court including High Court.

Explanation,—TFor the purposes of this proviso “documents” means
and includes plaints, memorandum of appeal, pelitions and papers of 2ny

" kind required to be filed in connection with any proceedings before a

Civil Count including High Court.

(2) Nolwithstanding anything contained in sub-section (1) or in any
other Act, a Courl may receive a plaint or memorandum of appeal in
respect of which an insufficient fee has been paid subject to the condition
that the plaint or memorandum ol appeal shall be rejecied unless the
plainiiff or appellant, as the case may be, pays to the Court within a time
Lo be fixed by the Court such reasonable sum on account of court-fees
as the Court may direct.

"The proviso with “Explonation” was insered by s. 2 of the West Bengal Coun-lecs
{Amendment} Acl, 1984 {Wesl Ben, Act XV of 19843,

Ben. Act T of
1899,
5 of 1908.



X of 1970.]

The West Bengal Court-fees Act, 1970.

{Chapter Il —Fees payable in Courts and in Public
Offices.—Sections 5, 6.—Chapter tH.—Compuration
of fees.—Section 7.)

5. (1) Incase any difference arises between the officer whose duty
it is to see that any fee is paid under this Act and any suitor or his pleader.
as to the necessity of paying a fee or the amount thereof, the question
shall, when the differeace arises in the High Court, be referred o the
Taxing Officer whose decision thereon shall be final, subject to revision,
on an application made within sixty days from the date of the decision,
by the suitor or by his pleader, or such officer as may be appointed in
this behalf by the Stale Government, by the Chief Justice or by such
Judge of the High Court s the Chief Justice shall appoint cthergencrally
or specially in this behalf.

(2} When any such difference arises in the Court of Small Causes

at Calcutta, the question shall be referred 1o the Registrar of the Court
of Small Causes at Calcutta whose decision shall be final, subjecl 10
revision, on application made within sixty days from the dae of the
decision, by the parly concemned or such officer as may be appointed
in this behalf by the State Government, by the Chief Judge or by such
Judge of the Court of Small Causes at Calcutta as the Chief Judge shall
appoint either generally or specially in this behalf.

(3) The Chief Juslice shall declare who shall be the Taxing Officer
within the meaning of sub-section (1) of this section.

6. Nolwithstanding anything contained in this Act or in any other
law for the time being in force, no document of any of the kinds
chargeable under this Act shall be filed, exhibiled or recorded in any
Court including the High Court, or shall be received, fumished or acted
upon by any such Court or by any public officer, unless, in respect of
such document, the stamp referred (o in section 39 has been purchased
from a person authorised or appointed to sell stamps in West Bengal,

CHAPTER III
Computation ol fees.

7. The amount of fee payable under this Act in the suits next
hereinafter mentioned shail be computed as follows:—

(i) In suits for money incleding suits for damages or
compensution, ar arrears of maintenance, of annuilies, or of
other sums payable periodically—according 1o the amount
claimed;

'Provided thatl no fee shall be payable in suits for damages
for defamation;

'Proviso was inserted by s. 2 af the West Bengal Court-lees (Amendment) Act, 1974
{West Ben. Act XL1 of 1974),
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248 The Wesr Bengal Court-fees Act, 1970.

[West Ben. Act

{Chapter lIL—Compntation of fees.-——Section 7.}

{or mainte- {ii) Insuils for mainienance and annuities or other sums payable
2:23‘:“;21(1 periodically—according 1o the value of the subject-matter
of the suit, and such value shail be deemed 1o be ten limes
the amount claimed o be payable for one year:
Provided that in suits by widows for maintenance such
value shall be deemed 10 be the amounl claimed w0 be
payable for one year;
(or movable (iii) In suits for movable property other than money, where the
ﬁ;ﬂ?:gi subject-matter has a market value—according 1o such value
markel value; al the date of presenting the plaint;
for movable (iv} In suits—
propenty of .
no markel (a) for movable property where the subject-matier has no
value; market value, as for instance, in the case of documenis
relating 1o title,
for (b} to obiain a declaratory decree or order, where conse-
declaralory . HA -
decree and quential relief is prayed,
cansequen-
tial celief;
lar (c) (o obtain an injunction,
injunction;
far (d) for a right to some benefit (not herein otherwise
easement; provided for} to arise out of land, and
for accaunis: (e) for accounts—
accerding to the amount at which the reliel sought
is valued in the plaint or memorandum of appeal
subject to (he provisions of section 11.
In all such suits the plaintiff shall state the amount at
which he values the relief soughi.
for (v) In suits for the possession of Jand, buildings or gardens, not
passession being suils referred to in clause (vi)— '
uf]aqd,
bulLﬂmsS or (a) according to the value of the subject-matter, and such
gardens;

value shall be deemed to be {ifteen times the net profils
which have arisen from the land, building or garden
during the year nex| before the date of presenting the
plaint, or if the Court sces reasan 1o think that such
profits have been wrongly estimated, fifteen times such
amount as the Court may assess as such profils or
according Lo the market-value of the land, building or
garden, whichever is lower; .

(b) if, in the opinien of the Court, such profits are not
readily ascenainable or assessable, or where there are
no such profits, according to the market-value of the
land, building or garden;
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(vi)

{vi1)

{viit)

(ix)

(x)

The West Bengal Couri-fees Act, 1970.

{Chapter Ill.—Computation of fees.—Section 7.)

Explanation.—In this paragraph "building” includes a
house, out-house, stable, privy, urinal, shed, hut, wall and
any other such structure, whether of masonry, bricks, wood,
mud, metal or any other malerial whatsoever;

In a suit for recovery of possession of immovable property
from~—

{a) a trespasser, where no declaration of title 10 property
is either prayed for or necessary for dispasal of the
suit—according to the amount al which the relief sought
is valued in the plaint subject to the provisions of
section [1;

{b) a licensee upen revecation or termination of his
license,—

(i) where a license fee is payable by the licensee in
respect of the immovable property to which the
suil refers—according to the amount of the license
fee of the immovable property payable for the
year next before the date of presenting the plaing,
ar ’

(ii) where no such license fee is payable by the
licensee—according to the amount at which the
relief sought is valued on Lhe plaint subject to the
provisions of section 11;

In suils to enforce a right of pre-emption—according Lo the
market-value of the land, building or garden in respect of
which the right is claimed;

Explanation.—In this paragraph “building™ has the same
meaning as in paragraph (v);
In suits for partition and separate possession of a share of
joint family property or of a joint property, or to enforce
a right to a share in any property on the ground that it is
joint family property or joint property—if the plaintiff has
been excluded from possession of the property of which he
claims to be a coparcener or co-owner—according o the
market-value of the share in respeet of which the suit is
instituted;

In suits for the interest of an assignee of [and-revenue—
fifteen times his net profits as such for the year next before
the date of presenting the plaint;

In suits to set aside an attachment of land or of an interest
in land or revenue—according to the amount for which the
land or interest was attached:
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[West Ben. Act

(Chapter I11L—Coniputation of fees.—Section 8.)

Provided that, where such amount exceeds the value of
the land or interest, the amount of fee shall be computed
as if the suit were {or the possession of such land or interest;

(xi) In suits against a mortgagee for the recovery of the property
mongaged,

and in suils by 2 mongagee o foreclose the mortgage,
or where the morigage is made by conditional sale, to have
the sale declared absolule—

accerding 10 the principal money expressed to be secured
by the instrument of mongage;

(xii) In suits for specific performance—

{a) of a contract of sale—according to the amount of the
consideration,

(b) of a coniract of marigage—ac¢ording to the amount
agreed to be secured,

(c) of a contract of lease—according 1o the aggregale
amount of the {ine or premium (if any) and of the rent
agreed 1o be paid during the first year of the term,

{d) of an award—according to the amount or value of the
property in dispute;

{xiit} In the following suits between landlord and tenant—

(a) forthe delivery by a tenant of the counterpart of a lease,

(b) to enhance the rent of a tenant having a right of
occupancy,

(c) for the delivery by a landlord of a lease,

{d) for the recovery of immovable property from 2 tenant
including a tenant holding over afier the determination
of a tenancy,

(e) to contest a notice of ejectment,

(f} to recover the occupancy of immovable property from
which a tenant has been illegally ejected by the landlord,
and

(p) for abatement of rent—
according to the amoun! of the rent of the immovable

property to which the suil refers, payable for the year next

before the date of presenting the plaint.

8. The amount of fee payable under this Act on a memorandum
of appeal against an order relating to compensation under any Act for
the lime being in force for the acquisition of lund for public purposes,
shall be computed according to the difference between the amount
awarded and the amount claimed by the appellant,
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The West Bengal Conri-fees Act, 1970.

{Chapter IHl.—Computarion of fees.—Sections 9-12.)

9. Inevery suit in which an ad-valorem court-fee is payable under
this Act on the plaint, the plainliff shall file wilh the plaint a statement
of particulars of the subject-matter of the suit and his own valuation
thereof unless such particulars and the valuaticn are contained in the
plaint. The statement shall be in such form and shall contain such
particulars as may be prescribed by the State Gavernment by notification
in the Official Gazette. In every such suit the plaintiff shall aiso, if the
Court so directs, file a duplicate copy of the plaint and of the said
statement.

10. (1) In every suit in which a coun-fee is payable under this Act
on the plaint or memorandum of appeal the Court shafl, on the date fixed
for the appearance of the opposite party or as soen as may be thereafler,
and in every case before proceeding to deliver judgment, record a finding
whether a sulficient court-fee has been paid.

(2) If the Court records a finding Lhat an insufficient courn-fee has
been paid on the plaint or memorandum of appeal the Court shall—

(a) stay all further proceedings in the suit unul it has determined
the proper amount of such court-fee payable and the plaintiff
or the appellan, as the case may be, has paid such amount
or until the date referred 1o in cluuse (b), as the case may be:

Provided that if the plaintiff or appellant gives, within
such time as the Court may allow, security, to the satisfaction
of the Court, for the payment of any additional amount for
which he may be found liable the Court may proceed with
the suit,

(b) fix a daie before which the plaintiff or appellant shall pay
the amount of courn-fee due from him, as determined by the
Court under clause (a).

(3) If the plaintiff or appellant fails to give the security referred to
in clause (a) of sub-section (2) or to pay Lhe amount referred to in clause
(b} of that sub-section within the time allowed, or before the date fixed,
by the Court, as the case may be, the suit shall be dismissed.

1. If the Court is of opinion that the subject-matter of any suit has
been wrongly valued, it may revise the valuation and determine the
correct valuation and may hold such inquiry as it thinks fit for such

purpose,

12. (1) Forhe purpose of an inquiry under section 11 the Court may
depute, or issue a commission [o, any suitable person 1o make such local
or other investigation as may be necessary and to report thereon to the
Court. Such report and any evidence recorded by such person shall be
evidence in the inquiry.
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[West Ben. Act

(Chapter HL.—Conynaarion of fees.—Sections 13-15.)

(2) The Court may, from time (o lime, direct such party to the suit
as it thnks fit to deposit such sum as the Cour thinks reasonable as the
costs of the inqguiry, and if the costs are not deposited within such time
as the Court shall fix, may, noiwithsianding anything contained in any
ather Act, dismiss the suit if such party is the pluintiff or the appellant
and, in any other case, may recover the costs as a public demand.

13. (1} The Coun, when making an inguiry under section 12 shall
have, respectively, for the purposes of such inquiry or investigation, the
powers vested in a Court under the Code of Civil Procedure, 1508 in
respect of the following malters, namely:—

(a) enforcing the attendance of any person and examining him
on aath or affirmation;

{b) compelling the production of dacuments or material
objections; and

(e} issuing commissions for the examinidian of witnesses,

{2} An inquiry or investigation referred io in sub-section (1) shall
be deemed 1o be a judicial proceeding within the meaning of sections
193 and 228 of the Indian Penal Code. i

4. (1) Tfin the result of an inquiry under section 11 the Court finds
that the subject-matter of the suit has been under-valued the Court may
order the party responsible for the undervaluation to pay all or any part
of the costs of the inquiry,

(2) If in the result of such inquiry the Court finds that the subject-
matter of the suit has not been undervalued the Caurt may, in its discretion,
order that all or any part of such cosis shall be paid by the Stute
Government or by any party to the suit aL whose instance the inquiry
has been undertaken, and if any amount exceeding the proper amount
of fee has been paid shall refund the excess amount so paid.

15. Where, in any suit for mesne profits or for land and mesne profits
or for an account, the fee which would have been payable if the suit had
comprised the whole of the celief to which the Court finds the plaintiff
to be entitled, exceeds the fee actually paid, the Court shall require the
plaindff to pay ar additional fee equal 1o the amount of the excess, and
if such additional fee is not paid within such time as the Court may fix,
the suit, or if a decrec has previousiy been passed therein, so much of
the claim as has rot been so decreed, shall be dismissed:

Provided thal, where the additionai fee is payable in respect of a
portion of the claim which can be relinquished, that portion only shall
be dismissed.

5 of [908.

45 of |8a0.



X of 1970.]

* S of 1908.

F

The West Bengal Court-fees Act, 1970,

{ Chapter IL—Computation of fees.—Seclions 16-18.)

16. (1) Every question relating 1o valuation for the purpose of
determining the amount of any fee chargeable under 1his Chapter on a
plaint or memorandum of appeal shall be decided by the Court in which
such plaint or memerandum, as the case may be, if filed, and such
decision shall be final as between the parties to Lhe suit.

(2) But whenever any such suit comes before a Coun of Appeal,
reference or revision, if such Court considers that the said question has
been wrongly decided, to the delriment of the revenue, il shall require
the party by whom such fee has been paid to pay so much additional
fee as would have been payable had the guestion been rightly decided,

{(a) if the party required to pay is the appellant or petitioner, the
provisions of sub-sections (2) and (3} of section 10 shall,
so far as may be, apply;

(b) iFthe party required Lo pay is the respondent or the opposite
party, the provisions of suh-section (2) of section 10 shall,
s0 far as may be, apply, and, if such party fails to pay the
fee required before the date fixed by the Courl, the Court
shall recover the amount of such fee from him as a public
demand.

Explanation.—For the purposes of Lhis seclion a qdesrion relating to
the classification of any suit for the purpose of section 7 shall not be
deemed Lo be a question relating to valuation.

17. (1) The High Court shall, when dealing with an application for
leave to appeal to lhe Supreme Court, make an order for the payment
of any deficit court-fee with such interest nol exceeding six per centum
per anruun as the High Court may direct, in all cases where lhe High
Court finds that the subject-matter of the suit or appeal had been
undervalued either in the Court of {irst instance or in the Court of Appeal
or in both, irrespective of whether the certificate of filness for appeal
to the Supreme Court is or is not granted.

{2) The fee logether with interest (hereon found to be payable under

sub-section (1) shall be paid by the party ordered to do so and if such
party fails to pay the amount required before the date fixed by the High
Court, it shall be recoverable [rom him as a public demand.

. 18. Ifan appeal or plaint, which has been rejected by the lower Court
on any of the grounds mentioned in the Code of Civil Procedure, is
ordered to be received, or if a suit is remanded in appeal, on any of the
grounds mentioned in Qrder XL, rule 23 of the same Cade for a second
decision by the lower Couri, the Appellate Court shall grant 1o the
appellant a certificale, authorizing him Lo receive back from the Collector
the full amount of fee paid on the memorandum of appeal:
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254 The West Bengal Court-fees Act, 1970.
{West Ben. Act!
{Chaprer HH.—Computation of fees.—Sections 19-22.)

Provided that if, in the case of a remand in appeal, the order of

o remand shall not cover the whole of the subjecl-matier of the suit, the
centificate so granted shall not authorize the appellant to receive back

more than so much fee as would have been originally payable on the

part or parts of such subject-maiter in respect whereof the suit has been

remanded.
Refund fee 19. Where an application for a review of judgment is presented on
i‘[’,‘p.imon or afler the ninetieth day from the date of the decree, the Court, unless

forreview ol the delay was caused by the applicant's laches, may, in its discretion,

jud . . . R .

jacethent grant him a centificate authorizing him to receive back from the Collector
so much of the fee paid on the application as exceeds the fee which would
have been puayable had it been presented before such day.

Refund 20. (1) Where an applicalion for a review of judgment is admitted,

where Count s . .
FEVETSes of and where, on the rehearing, the Court reverses or modifics its former

}g?r‘f:flr'-* it decision an the ground of mistake in law or fact, the applicant shall
decisionon D¢ entilled to a certificate from the Count autharizihg him to receive
E{gﬂfﬁor back from the Collector so much of the fee paid on the application as

exceeds the fec payable on any other application 1o such Court under

Schedule H to this Act, No. 1, clause (b) or clause (d).

{2) Nothing in sub-scclion {1) of this section shall entitle the applicant ;’
1o such certificate where the ceversal or medificalion is due, wholly or :
in part, to fresh evidence which might have been produced at the original
hearing. :

Muliifarious 21. (1)} Inany suitin which two or more separate and distinct causes

Sults- of actiop are joined and separate and distinct reliefs are sought in respect
of each, the plaint or memorandum of appeal shall be chargeable with
the aggregate amount of the fees with which the plaints or memoranda
ol appeal would be chargeable under this Act in separate suits instituted
in respect of each such cause of aclion:

Provided that nolhing in this sub-secction shall be deemed to affect
any pawer conferred by or under the Code of Civil Pracedure, 1908, 10 5 of 1908,
order separate trials,

(2} Where more reliefs thar one based an the same cause of action
are sought either joinlly or in the allernative, the fee shall be paid
according to Lthe valve of the relief in respect of which Lhe largesl fee
is payable.

Wrilten 22. When the first or only examination of a person who complaing

EFE?::;;;?:S of the offence of wrongful confinement, or of wrongful restraini, or of

ants. any offence other than an offence for which police officers may arrest
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The West Bengai Couri-fees Aci, 1970.

{Chapter I, —Computarion of fees.—Section 23.)

wilhout a warrant. and whe has not already presented a petition on which
4 fee has been levied under this Act. is reduced 1o writing under the
provisions of the Code of Criminal Procedure, the complainant shall pay
a fee of one rupee unless the Court thinks fit to remit such payment.

23. Nothing contained in this Act shall render the fotlowing documents
chargeable with any fee:—

(i)

(i)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

Power-of-attormey or other written authority 1o institute or
defend a suit when executed by a member of any of the
Armed Forces of the Unian not in civil employment.

Wrilten statemen(s called for by the Court after the first
hearing of a suit.

Probate of a will, letters of administration, where the amount
or value of the propery in respect of which Lhe probate or
letters or certificate shall be granted does not exceed two
thousand rupees.

Application or petition to a Collector or other officer making
a settlement of land-revenue, or to the Board of Revenue,
relaling o matters connected with the "assessment of land
or the ascertainment of rights thereto or interests therein, if
presented previous to the final confirmation of such
scldement.

Application relating to a supply for irrigation of water
belonging 1o Government,

Application for leave to extend cullivation, or to relinguish
land, when presented to an officer of land-revenue by a
person holding, under direct engagement with Government,
land of which the revenue is setiled, but not permanentty.

Application for service of nolice of relinquishment of land
or of enhancement of rent.

Written authority 1o an agent Lo distrain.

First application (other than a petition containing a criminal
charge or information) for the summons of a wilness or
other persons to allend either to give evidence or 10 praduce
a document, or in respect of the preduction or filing of an
exhibit not betng an affidavit made for the immediate purpose
of being produced in Court.

Bail bonds in criminal cases, recognizances to prosecute ar
give evidence, and recognizances for personal appearance
or otherwise.
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256 "The West Bengal Court-fees Act, 1970.
[West Ben. Act

{Chapter IV.—Probaies, lerters of administration and ceriificares
af administration.—Secrion 24.)

(xi) Petition, application, charge or information respecting any
offence,when presented, made or laid 1o or before a Police
Officer, or to or before the Heads of Village or the village
police.

(xii) Petition by a prisoner, or other person in duress or under
restraint of any Courl or its officers.

(xiii) Complaint of a public servant (as defined in the Indian Penal 45 of 1860.
Code), a municipal officer, or an officer or employees of
Government Railway.

(xiv) Application for permission 1o cut timber in Government
forests or otherwise relating to such forests.

(xv) Application for the payment of money due by Government
to the applicant.

(xvi) Petition of appeal against any municipal tax.

(xvii} Applications for compensation under any law for the time
being in force relating to the acquisition of property for
public purposes.

(xviii) Pelitions of appeal by employees of the Govemment ar
Counl of Wards against orders of dismissal, reduction ar
suspension; copies of such orders filed with such appeals,
and applications for obtaining such copies.

CHAPTER IV

Probates, letters of administration and certificates
of administration.

Rcliﬁ_f\xherc 24, Where any person on applying for the probate of a will or letiers
100 hl HY a - -

,;mm_%cc has ©f administration has estimated the property of the deceased to be of
becn paid. greater value than the same has afterwards proved to be, and has

consequently paid too high a court-fee thereon, if, within six months aller
the true value of the property has been ascerlained, such person produces
the probate or letters 1o the Board of Revenue for the local area in which
the probate or letters bas or have been granted,

and delivers lo suh Authority a particular inventory and valuation
of the property of the deceased, verified by affidavit or affirmation,

and if such Authority is salisfied thal a greater fee was paid on the
probate or letters than the law required, the said Authority may—

{a) cancel the stamp on (he probate or letters, if such stamp has
not been already cancelled; :
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(Chapter IV.—Prabates, letters of administration and certificates
of administration.—Sections 25-27.)

(b) substitute another stamp for denoting the court-fee which
should have been paid thereon; and

(c) make an allowance for the difference between them as in
the case of spotled stamps, or repay the same in money, at
his discretion.

25. (1) Whenever it is proved lo Lhe satisfaction of such Authority
that an executor or administrator has paid debts due from the deceased
to such an amount as, being deducted out of the amount or value of the
estate, reduces the same to a sum which, if it had been the whole gross
amount or value of Lthe estate, would have occasioned a less court-fee
lo be paid on the prebate or letters of administralion granted in respect
of such estate than has been actually paid thereon under this Act, such
Authority may return the difference, provided (he same be claimed
within three years after the date of such probate or lelters.

(2) But when, by reason of any legal proceeding, the debts due from
the deceased have not been recavered and made available, and in
consequence thereof the executar or administrator is prevenied From
claiming the return of such difference within the said term of three years,
the said Authority may allew snch further time for making the claim as
may appear io be reasonable under the circumstances.

26. (1) Whenever a granl of probate or letlers administration has
been or is made in respect of the whole of the property belonging o an
estate, and the full fee chargeable under this Act has been or is paid
thereon, no fee shall be chargeable under the same Act when a like grant
is made in respect of the whole or any part of the same property belonging
to the same estate.

(2) Whenever such a grant has been or is made in respect of any
property forming part of an estate, the amount of fees then actually paid
under this Act shall be deducred when a like grant is made in respect
of property belonging Lo the same estate, identical with or including the
property to which the former grani relates.

27. The probate of the will, or the letters of administration of the
effects, of any person deceased heretofore or hereafter granted shall be
deemed valid and available by his executors or administrators for
recovering, transferring or assigning any movable or immovable property
whereof ar whercto the deceased was possessed or entitled, either wholly
or partially as a trustee, notwithstanding the amount or value of such
property is not included in the amount or vilue of the estate in respect
of which a coun-fee was paid on such probate or letters of administration.
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[West Ben. Act

(Chapter IV.—Probates, letters of administrarion and certificates
of administration.—Sections 28-30.)

28. Where any person on applying for probate or letiers of
administration has estimated the estate of the deceased to be of less value
than the same has afierwards proved to be, and has in consequence paid
too low a courl-fee thereon, the Board of Revenue for the local area in
which the probate or letiers has or have been granted may, on the value
of Lthe estate of the deceased being vedfied by affidavit or affirmation,
cause the probate or letters of administration to be duly stamped on
payment of the full court-fee which ought to have been originally paid
thereon in respect of such value and of the further penalty, if the probate
or letters is or are produced within one year from the date of the grant,
of five times, or, if it or they is or are produced afler one year from such
date, of twenty times, such proper courl-fee, withoutl any deduction of
the court-fee originally paid on such probale or letters:

Provided that, if the application be made within six months after the
ascertainment of the true valuce of the estate and the discovery that too
low a court-fee was at first paid on the probate or letlers, and if the said
Authority is salislicd that such fee was paid in consequence of 4 mistake
or of ils not being known at the lime that some particular parl of the
estate belonging 1o the deceased, and without any intention of fraud or
to delay the payment of the proper courl-fee, the said Authority may
remit lhe said penalty, and cause the probate or letlers to be duly stamped
on payment only of the sum wanting to make up lhe fee which should
have been at first paid thereon.

29. o case of letters of wiminisiration on which too low a court-
fee has been paid at first, the said Authority shall not cause the same
to be duly stamped in manner aforesaid until the administrator his given
such security to the Courl by which the letters ol administration have
been granted as ought by law 10 have been given on the granting thereof
in case the full value of the estate of the deceased has been then ascertained.

30. Where too low a courl-fee has been paid on any probate or letters
of administration in consequence of any mistake, or of its not being
known at the time that some particular pari of the estate belonged (o the
deceased, il any executor or administrator acting under such probale or
letters does nol, within six months after the discovery of the mistake or
of any effects not known at the time to have belonged to the deceased,
apply 1o the said Authority and pay what is wanting to make up the court-
fee which ought to have been paid at first on such probale or letters, he
shall [erfeit the sum of one thousand rupees and also a further sum at
the rate of ten per cent. on the amount of the sum wanting to make up
the proper court-fee,
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{Chapter IV.—Probates, leiters of administration and certificutes
of adminisiration.—Seciion 31.)

31. (L) Where an application for probate or [etters of administration

% is made 1o any Courl other than the High Court, the Court shall cause

39 of 1925,

notice of the application 10 be given to the Collector.

(2) Where such an application as aforesaid is made 1o the High
Coun, the High Court shall cause notice of the application to be given
1o the Board of Revenue for Ihe local area in which the High Court is
situated,

(3) The Collector within the local limits of whose Revenue-jurisdiction
the property of the deceased or any part thereof is, may at any time
inspect or cause to be inspected, and Lake or cause to be taken copies
al, the record of any case in which applicution {or probale or letters of
administration has been made; and if, an such inspeclion or otherwise,
he is ol opinion that the petitioner has under-estimated the value of the
property of the deceased, the Collector may, if he thinks fit, require the
attendance of the petiticner (either in person or by agenl) and take
evidence and inquire into the matter in such manner as he may think
fit, 2nd, il he is still of opinicn that the value of the property has been
vnder-estimated, may require the petitioner to amend the valuation.

(4) If the petitioner does not amend the valuation to the satisfaction
of the Collector, the Collector may move the Court before which the
application for probate or letters of administration was made, to hold an
inguiry into the truc value of the property:

Provided that no such motion shail be made after the expiration of
six months from the date of the exhibition of the invenlory required by
section 317 of the Indian Succession Act, 1925.

(5) The Court, when so moved as aforesaid, shall hold, or cause 1o
be held, an inquiry accordingly, and shall record a finding as to the true
value, as near as may be, at which the property of the deceased should
have been estimated. The Collector shall be deemed to be a parly 1o the
inquiry.

(6) For the purposes of any such inquiry, the Court or person
authorized by the Court Lo hold the inquiry may examine the petitioner
for prabale or leuters of administralion on oath (whether in person or by
commission), and may take such further evidence as may be produced
to prave the true value of the property. The person autharized as aloresaid
to hold the inquiry shall retumn to the Court the evidence taken by him and
report the result of the inquiry, and such report and the evidence so taken
shall be evidence in the proceeding, and the Court may record a finding
in accordance with the report, unless it is salisfied that it is erroneous.

(7) The finding of the Coun recorded under sub-section (5} shall be
final, but shall not bar the entertainment and disposal by the Board of
Revenue of any application under seclion 28.

(8) The Siale Government may make rules for the guidance of
Collectors in the exercise of the powers conferred by sub-section (3).
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[West Ben. Act

{Chapter IV.—Probates, letters of administration and certificates
of adminisiration.—Sections 32-34.—Chapter V.—Process-fees.—
Sectian 35.)

32. (1) No order entitling the petitioner to the grant of probate or
letiers of administration shall be made upan an application for such grant
until the petitioner has filed in the Court a valualien of the property in
the form sel forth in Schedule 111, and 1he Courl is salislied that the fee
mentioned in No. 10 of Schedule I has been paid on such valuation.

(2) The gram of probate or letters of administration shall not be
delayed by reason of any motion made by the Collector under sub-
section {4) ol section 31.

33. (I) Any excess fee found to be payable on an inquiry held under
sub-section (6} of section 31, and any penalty or forfeiture under section
30, may, on the certificate of the Board of Revenue, be recovered from
the executor or administrater as if it were an arcear of land-revenue by
any Collector.

{2} The Board of Revenue may remit the whole or any part of any
such penaliy ar forfeiture as aforesaid, or any pact of any penally under
section 28 or of any court-fee under section 28 in excess of the full
court-fee which ought to have been paid.

34, Nothing in seclion 42 shall apply to probates or letters of
administration.

CHAPTER V

Process-lees.

35. (1) The High Cour shall, as spon as may be, make rules as o
the following matiers:— )

(i) the fees chargeable for serving and execuling processes
issued by such Court in its appellant jurisdiction, and by the
other Civil and Revenue Courls established within the local
limits of such jurisdiction;

(ii) the fees charpeable for serving and executing processes
tssued by the Critninal Courts established within such limils
in the case of offences other than offences for which police
officers may arrest withowt a warrant; and

(i11) 1he remuneration of the peons and all other persons employed
by leave of a Court in the service or execution of processes.

{2) The High Court may from lime to time alter ind add to the rules
%o made,

(3) All suchnules, alierations and additions shall after being confirmed
by the Staie Govemment be published in the Official Gazetre, and shall
thereupon have the force of law.

Conflirma-
tian and
publication
of rules.
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{Chapter V.—Process-fees.—Sections 36-38.—Chapter VI.—Of the
mode of levying fees.—Sections 39-41.)

36. A rable in the English and Vernacular languages, showing the
fees chargeable for such service and execulion, shall be expased to view
in a conspicugus purt of each Court,

37. Subject 1o rules Lo be made by the High Court and approved by
the State Government, every District Judge and every Magistrate of a
District shall fix, and may from time to time aher, the number of peons
necessary (0 be employed for the service and execution ol processes
issued out of bhis Court and each of the Courts subordinate thereto.

Explaration.—For the purposes of this section, every Court of Small
Causes established under the Provincial Small Cause Courts Act, 1887,
shali be deemed to be subordinate 10 the Court of the District Judge.

38. Subject 1o rules to be framed by the Board of Revenue and
approved by the State Governmenot, every officer performing the functions
of a Collector of a distrct shall fix, and may from time o time alter,
the number of peons necessary to be employed for the service and
execution of processes issued out of his Court or the Courts subordinate
1o him.

CHAPTER VI
Of the mode of levying fecs.

39.  All fees referred Lo in section 3 and chargeable under this Act
shall be collecled by slamps.

40, The stamps used to denote any fees chargeable under this Act
shal) be impressed or adhesive, or partly impressed and partly adhesive,
as the Siate Govermnment may, by notification in the Official Gazere
from time to ime, direct.

41. (I} The Siate Government may, from time to time, make rules
for regulating—
{a) the supply of stamps to be used under this Act;
(b) the number of stamps to be used for denoting any fee
chargeable under this Acl;
(c} the renewal of damaged or spoiled stumnps; and
(d} the keeping of accounts of all stamps used under this Act:
Provided that, in the case of stamps used in the High Court, such
rules shall be made with the concurrence of the Chief Justice of Lhat
Court.
(2) All such rules shall be published in the Official Gazerre, and
shall thereupon have the farce of law,
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The West Bengal Court-fees Act, 1970.

[West Ben. Act

{ Chapter VI—Of the mode aof levying fees.—Sections 42-44 —
Chapter VIi.—Miscellaneous.—Sections 435, 46.)

42. (1) No document which ought to bear a slamp under this Act
shall be of any validity, unless and until jt is properly stamped,

{2) Bu, if any such document is through mistake or inadverience
received, filed or used in any Count or office without being properly
stamped, the presiding Judge or the head of the office, as the case may
be, or, in the case of the High Court, any Judge of such Court, may, if
he thinks fil, order that such document be stamped as he may direct; and
on such. document being stamped accordingly, the same and every
proceeding relative thereto shall be as valid as if it had been properly
stamped in the first instance.

43. Where any such document is amended in order merely to commect
a mistake and 10 make it conform to the original inlention of the parties,
it shall not be necessary 1o impose a fresh stamp.

44, (1) No document requiring a stamp under Lhis Act shall be filed
or acted npon in any proceeding in any Court or office until the stamp
has been cancelled.

{2) Such officer as the Court or the head of the office may from lime
to time appoint shall, on receiving any such document, forthwith effect
such cancellation by punching out the figure-head so as to leave the
amount designated on the stamp untouched, and the part removed by
punching shall be bumnt or otherwise destroyed.

CHAPTER VII

Miscellaneous.

45. (1) The State Government may, from time to time, make rules
for regulating the sale of, and the particulars lo be entered at the time
of sale on, stamps 10 be used under ihis Act, the persons by whom alene
such sale is to be conducted, and the duties and remuneration of such
persons,

(2) All such rules shall be published in the Official Gazette and shall
thereupen have the force of law.

(3) Any person appointed to sell stamps who disobeys any rule made
under this section, and any person not so appointed who sells or offers
for sale any stamps, shall be punished with imprisonment for a term
which may extend 10 six months, or with fine which may extend to five
hundred rupecs, or with both.

46. Where any period is fixed or granted by the Court for the doing
of any act prescribed or allowed by this Acl, the Court may, in its
discrelion, from time 10 time. enlarge such period, even 1though the period
originally fixed or granted may have expired.
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{Chapter Vil.—Miscellaneons. —Sections 47-50.)

47. (1) The Swie Government may, from lime to time, subject 10

* such conditions or restrictions as it may think fit to impose, by notification

7ol 1870.

: West Ben.
© 0rd, XV of
1969.

in the Official Gazetie, suspend the payment of or reduce or remit, in
the whole of West Bengal or in any part therof, all or any of the fees
menlioned in Schedules Iand IT 1o this Acl and may in like manner cancel
or vary such order.

(2} The Srtate Gevernment may, from lime to time by rules, prescribe
the manmer in which any fee the payment of which is suspended under
sub-section (1) may be realised and for this purpoese direct that such fee
may be recovered as a public demand.

48. Nothing in Chapters II and VI of this Acl applies to the
Commission payable to the Accountant-Generul of the High Court or
to the fees which any officer of the High Court is allowed to receive
in addition to a fixed salary.

49. Until ndes are framed under sections 9, 35, 41, 45 and sub-
section (2) of section 47 and unlil notifications are issued under sub-
section (1) of section 47, the rules and notifications in-foree on the date
of commencement of the Act in respect of matters referred ro in those
sections shall, in so far as they are not inconsistent with this Aet,
continue.

50. (1) The Couri-fees Act, 1870, in ils application to Ihe State
of West Bengal and in relation to the fees and stamps other than
fees und stamps felating 10 documents presented or 1o be preseated
before an officer serving under the Central Government is hereby
repealed.

{2) All suits and proceedings instiluted before the commencement
of the West Bengal Courl-fees Ordinance, 1969, and all proceedings by
way of appeal, revision or othenwise arising therefrom whether instiluted
before or after such commencement shall, notwithstanding the repeal of
the Court-fees Act, 1870, be governed by the provisions of the said Act
and 1he rules made (hereunder.

(3) The West Bengal Court-fees Ordinance, 1969, is hereby
repealed.

(4} Anything done or any aclion laken under the West Bengal
Caurt-fees Ordinance, 1969, shall be deemed Lo have been validly done
or taken under this Act as if this Act had commenced on the 10th day
of January, 1970,
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The West Bengal Court-fees Act, 1970

Number,

1. Plaint wrillen state-
menipleading a sel-of
or counter claim ar
memorandum of
appeasl (not othenvise
provided for in this
Acl) or of cross-
objeclion presenicd to
the High Coun or eny
Civil or Revenur
Court except the Coun
mentioned inseclion 3.

|

{Schedule 1.)

SCHEDULE L
Ad valorem Fees

When the amount or value of
the subject-matier in dispute
docs nol cxeeed seventy-five
rupecs, forevery live rupcesor
part thereof of such amoum or
value, and

when such amaount or value
cxceeds seventy-live mupees,
for every [ive rupees or part
thercof in excess of sevenly-
five rupees, up Lo one hundred
rupees, and

when such amount or value
exceeds one hundeed rupees,
for cvery ten rupees or parl
thereof, in cxcess of one
hundred rupees, up ta one
hundred and 6ifly rupees,

and

when such amount or value
exceeds one hundred and fifty
rupees, for cyery len rupees or
pantthereef, up toone thousand
rupecs, and
when such amount ar value
caceeds one thousand rupees.
for every one hundred rupees
orpan thereof, incacessoflone
thousand rupecs, up [0 seven
thousand Give hundred rupees,
and
when such amoun or value
exceeds seven thousand live
hundred rupees, for every iwe
hundred and Nfty rupees os part
thereol, in eacess of seven
Lhousand Five hundred rupees,
up to Icn thousand rupeces,
and
when such amount or valuc
excewls en thousand rupecs,
{or cvery five hundred rupees
orpar thereal, in cxcess of ten
thousund rupees, up Lo twenty
thousamd rupees,

and

Proper Fee.

Forty paise.

Fifty paise,

{West Ben. Act

One rupee and sixty-(ive

paise.

One rupee and fifteen

paisc.

Seven rupees and
paise,

Fificen rupees.

filty

Twenly-iwo rupees and

[ilty paise.
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Number.

2. (a) Peritionundersce-
tion 26 ol Lhe
Provincial
Insolvency Acl,
1920 or applical-
ion wnder seclion
95 ol 1he Code of
Civil Procedure,
1908,

{b) appeal againsi
order on a [lition
or applicalion
lalling  under
clanse (a).

3. (o} Pctition under
sections $3 and 54
of the Provincial
Insolvency Act,

1920.

{b} appcal againsi
orderon a pelition
falling  under

clause {a) wheiher
by 1the Official
Receiverorby ithe
unsuccessful pany.

4. Application for seview

of judgment, il
presenledonarafier the
ninelicth day (rom the
date af the docree.

(Schedule 1.)

when such amount or value
cxcecds Iwenly Lhousand
rupees. for cvery one thousand
rupecs orparlthereol, inexcess
of twenty thousand repees, up
le fifty thousand rupecs, and
when such amounl or value
cxceeds filly thousand rupees,
for every five thousand rupees
or pari thereol, in excess of
fifty thousand rupees:
Provided that the maximum
fee leviable on a plaint or
memorandum of appeal shall

| be 1en thousand rupees.

Proper Fee.

Thicly rupees,

Thirty-seven rupees and
fiMy paise.

An amaunt of the halfl the
scale of [ce prescribed in
article 1 on the amount or
compensation claimed.

On the scale prescribed
under article | an lhe
amounl in dispule.

An uamount of one-hall of
the scale of ee prescribed
in amicle | on the market
value of 1he subjecl-matier
subjecl [0 0 maximum fec
of rupees five hundred,

An amount of onc-hall of
the scale ol fec prescribed
in anicle | on the market
value of 1he subjecl-matier
subject to o maximum fee
of rupess Mive hundred.

The fec leviable on the
plaint or memorandum of

appeal.
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Number.

. Application forreview

of judpmeni, il
presented before the
nincticth day (rom the
date of the decrec.

. Copy or translation of

ajudgmentorordernol
being, or having the
force of, a decree.

7. Copy of a decree or

order having the forcc
ol adeeree,

. Copy of any document

liable (o stamp-duly
under the Indian Stamp
Aet, 1899, when left
by any party loasuiter
proceeding in place of
theoriginal withdrawn,

{Schedule 1)

When such judgment or order
is passed by any Civil Court,
other than the High Court, or
by the presiding officer of any
Revenue Courtor OlMice, or by
any other Judicial or Execulive
Authorily—
{a} IMthe amount or value of
the subject-matler is fifly
ar less than fifty rupees,

(b) If such amount or value
exceeds filly rupees.
When such judgment or order

| is passcd by the High Courl.

|~ when such deeree or order is
made by any Civil Court olher
than the High Court, or by any
Revenue Count—

{x) IT the amounl or value of
the subject-matter of the
suit wherein such decree
ororder is made is filly or
less than [xity rupces.

(b} If such amount or valuc
exceeds Milly rupees,

When such decree or order is

niade by the High Court.

(a) When Lhe stamp-duty
chargeablc on the original
docsnolexceed Mifty paisc.

(b) In any other case.

[West Ben. Act '

Proper Fee.

One-hallofthe fee leviable
on the plaint or memo-
randum of appeal.

Fony paise.

Seventy-five paisc.

One rupee and NGlty paise,

Fifty paisc.

One rupee.

Four rupces.

The amounl of 1he duty
chargeable on the ariginal,

Fifly paisc
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Number.

9. Copy of any revenue

or judictal proceeding
or arder nal otherwise
provided lorby this Act
orcopy of any 2ccount,
slalement, report or Lhe
like, 1aken qut of any
Civil or Criminal or
Revenue Court or
Office, or from the
alfice of any Chicl
afficer charged with
the excculive ndminis-
tratian af a Division,

10. Probale of a will or

letters cladministration
with or withoul will
annexed.

(Schedule L)

For every three hundred and
sixly words or [raction of three
hundred and sixly wornds,

[ When the amownt ar value of
the property inrespecl al which
the grantof probale orleitersof
adminisisation is made,
cxcecds two thovsand rupees.
on such amounl ur value up to
ten thousand rupees,

and

when such amount or valuc
cxceeds len theusand rupes, on
the partion of such amount or
value which is in cxcess of lcn
thousand rupces, up to [ifty
thousand rupecs,

and

when such amounl or value
excceds filty thousand rupees,
on the portion of such amount
or value which is in excess of
filly thousand rupees. up 1o a
Lakh of rupees,

amd

when such amount or value
cxceeds a lakh of mpees on the
portion of suchamount orvalue
which is in excess ol a lakh of
rupees, up 1o two lakhs and
fifly thousand rupecs,

and

when such amount or valuc
cxceeds 1wo lakhs and lifty
thausand rupees on the partion
of such amoum which is in
excess of twa lakhs and fifty
thousand rupees, up to three

lakhs of rupecs,

Proper Fee.

Fifly paisc.

Twa per cenlum,

Three per centum.

Four per cenlum.

Five per cenlum.

Five and ahall percentum.
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Number.

11. Certificate under the
[ndiun Succession Act,
1925,

L

(Schedule 1.}

when such amount or value
exceeds Lhree Inkhs of rupees,
on the portion of such amount
whichisincacessolthree Jakbs
of rupeces, up 1o four lakhs of
npees,

and

when such amount or valuc
exceeds four Jakhs of rupees,
on the portion of such amount
which is inexcess af four lakhs
of mpees, vp ta five lakhs of
npees,

and

when such amount ar value
exceeds five lakhs of rupecs,
on the portian af such amount
which is in excess af five lakhs
of rupees:

Provided that when, afler
the grznl of certificale under
the Indian Succession Acl,
1925, intespeciolany property
included inan estate, agrant of
pecobate  oc  letters ol
administration is made in
respect of the same cstate. the
fee payable in respect of the
later grant shall be reduced by
the amount of the fee paid in
respect of the former grant.

When the amount or value of
any debt or securily specified
in the certificale under seelion
374 of 1he Act exceeds one
thousand rupees.,

and

when the aggregale amounl or
value of any debis or seeurilics
specifed in the cerdilicale and
ol ‘any Jebls or securitics 1o
which 1he cenilicale has been
exiended under section 376 of
the Acl, exceeds one thousand
rupeces.

[West Ben. Act

Proper Fee.

Six per cealum,

Six and a half per centum,.

Scven por centum.

Twopercentumon the first
ten Lhousand rupees,

three percentumeonthe next
forty thousand rupes,

[our percentum on the nexl
filty thousand rupees, and
five per centum on the next
one lakh and fifty thousand
rupees,

five and a hall per centum
on the next fifly thovsand
rupees, $iX per comum on
the nextonc lakhal rupees,
six and a haif per centum
on 1he nexi ang lakh of
rupces, and seven per
cenlum on the remainder
of sach amount or value,



X of 1970.]

at

Number.

The West Bengal Court-fees Act, 1970.

(Schedule 1)

Proper Fee.

In respect of such portion
ol the oppregole amount or
value as consists of the
amount or volue of debis or
secoflics so specified, e
fee hereinbelore provided
in that behallin this article,
and

three per cenlum an such
portion of the firsy 1en
thausand rupees,

faur and a hall per centum
on such partion of the next
forty thousand cupees,

six per cenlum on such
particn of the next (ifty
thousand rupees, and
sevenand ahall percentum
on such portion of 1he next
one lakh and fifly thousand
rupecs,

eighl and a gquarter per
cenlum on such ponion of
lhe next {ifty 1housand
rupees,

nine per centum on such
pertion ofthe nexlonc Jakh
of rupces,

nine und three-quarter pec
centum on such partion of
the nextone lakh of upees,
and

len and a half per centum
on such portion ol the
remaindecr ol such
aggregale ameunt or value
a5 consists of the amount
or valug of debis or
secucilics to which Lhe
certilicate  has  been
extended,

Nare—(|) The amounl of
a debt is its amount
including intcrest on the
day on which the inclusion
althe debtin e certificate
isapplied far, so far as such
amount can be ascertained,

269
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Number.

12. Plaint presented with
an originaling sum-
mons under the Rules
of the High Court a1
Caleuita (Original
Sidc), 1914.

(Schedide L)

[West Ben. Act:

Proper Fee.

{2} Whether or nol any
power with respect 10 a
securily specified in a
certificate hos  been
conlerced, under the Act
and where such a pawer
has heen so conferred
whether the power is for
the receiving of inlerest or
dividends on, or for the
negotiation ar transfer of
the security, or for both
purpases, the value of the
security is its market-valuc
on the day an which the
inclusian of the securily in
the certificate is applied
for, so far ns such value dan
be aseertuined.

The fec leviable on a plaint
in & suit for the same reliel,
subject to a minimum lee
of thiny rupees.
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X of 1970.]
{Schedule 1.)

Table of rates of ad valorem fees leviable on the institution of suits.

When the amount But does nol Proper Fees.
or value of the exceed—
subject-matter
cxceeds—

Rs. Rs. Rs. P.
.. 5 0.40
5 10 0.75
10 [5 1.15
15 20 1.50
20 25 1.90
25 ) 30 2.25
30 35 2.65
35 40 3.00
40 45 3.40
45 50 3.75
50 55 415
55 60 4.50
60 65 - 490
65 70 525
70 75 5.65
75 80 6.15
80 85 6.65
85 90 7.15
90 a5 7.65
95 100 8.15
100 110 9.75
110 120 11.40
120 130 13.00
130 140 14.65
140 150 16.25
150 160 18.00
[60 170 19.15
170 180 20.25
180 190 21.40
160 200 22.50
200 210 23.65
210 220 24.75
220 230 25.90
230 240 27.00
240 250 28.15
250 260 20.25

260 270 3040
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(Schedule 1)

{West Ben. Act

Tabie of rates of ad valorem fees leviable on the insritution of swits.—contd.

When the amount
or value of the
subject-matter

exceeds—

Rs.

270
280
290
300
310
320
330
340
350
360
3710
380
390
400
410
420
430
440
450
460
470
480
490
500
510
520
530
540
550
560

But does not
exceed—

280
290
300
310
320
330
340
350
360
370
380
390
400
410
420
430
440
450
460
470
480
490
300
510
520
530
540
350
560
570

Proper Fees.

Rs. P.

3150
32.65
33.75
34.90
3600
37.15
38.25
39.40
40.50
41.65
42.75
43.90
45.00
46.15
47.25
48.40
46.50
50.65
3175
3290
54.00
55.15
36.25
5740
58.50
59.65
60.75
61.90
63.00
64.15
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{Schedule I.)

Table of rates of ad valorem fees leviable on the institution of suits.~—contd,

When the amaunt But does not Proper Fees.
or value of the exceed—
subject-matter
exceeds—

Rs. Rs. Rs. P.
570 580 65.25
580 590 66.40
590 600 67.50
600 GI0 68.65
610 620 6975
620 630 70.90
630 640 72.00
640 650 73.15
650 660 74.25
660 670 . 7540
670 680 76.50
680 690 77.65
690 700 78.75
700 710 79.90
710 720 81.00
720 730 82.15
730 740 83.25
740 750 £4.40
750 760 85.50
760 770 R6.65
770 780 87.75
780 750 88.90
790 800 90.00
800 810 91.15
810 820 92.25
820 830 93.40
830 840 94,50
840 850 95.65

850 360 96.75
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(Schedule I.)

[West Ben. Act

Table ofrares of ad valorem fees feviable on the institution of suits.—contd,

When the amount
or value of the
subject-matter

exceeds—
Rs.
860
870
880
890
G900
910
920
930
940
950
960
970
980
990
1,000
1,100
1,200
1,300
1,400
1,500
1,600
1,700
t.800
1,500
2,000
2,100
2,200
2,300
2,400
2,500

But does not
exceed—

870
880
890
900
210
920
930
940
950
960
970
930
990
1,000
[,100
1,200
1,300
1,400
1,500
1,600
1,700
1,800
1,900
2,000
2,100
2,200
2,300
2,400
2,500
2,600

Proper Fees.

Rs. P.
97.90
93.00
100.13
101.25
[02.40
103.50
104.65
105.75
106.90
108.00
109.15
110.25
111.40
112.50
120.00
127.50
135.00
142.50
150.00
157.50
165.00
172.50
180.00
187.50
195.00
202.50
210.00
217.50
225.00
232,50

RTINS s T s e
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X of 1970.]
{Schedule I.)

Table of rates of ad valorem fees leviable on the institution of suits,

When the amount Bul does not Proper Fees.
or value af the exceed—
subject-matter
exceeds—

Rs. Rs. Rs. P.
2,600 2,700 240.00
2,700 2,800 247.50
2,800 2,900 255.00
2,900 3,000 262.50
3,000 3,100 270.00
3,100 3,200 2717.50
3,200 3,300 285.00
3,300 3,400 292.50
3,400 3.500 300.00
3,500 3,600 307.50
3,600 3,700 315.00
3,700 3,800 322.50
3,800 3,900 330.00
3,900 4,000 33750
4,000 4,100 345.00
4,100 4,200 352.50
4,200 4,300 360.00
4,300 4,400 367.50
4,400 4,500 375.00
4,500 4,600 382.50
4,600 4,700 390.00
4,700 4,800 397.50
4,800 4,900 405.00
4,900 5,000 412.50
5,000 5,100 420.00
5,100 5,200 427.50
5,200 5,300 435.00
5,300 5,400 442,50
5,400 5,500 450.00

5,500 5,600 457.50
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{Schedule L)

[West Ben. Act

Table of rates of ad valorem fees leviable on the institution of suits.~—conid,

When the amount
or value of the
subject-malter

excecds—
Rs.
5,600
5,700
5,800
5,900
6,000
6,100
6,200
6,300
6,400
6,500
6,600
6,700
6,800
6,900
7,000
7,100
7,200
7,300
7.400
7,500
1,750
8,000
8,250
8,500
8,750
9,000
9,250
9,500
9,750
10,000

But does not
exceed—

57100
5,800
5,900
6,000
6,100
6,200
6,300
6,400
6,500
6,600
6,700
6,800
6,900
7,000
7,100
7,200
7,300
7,400
7,200
7,750
8,000
8,250
8,500
8,750
9,000
9,250
9.500
9,750
10,000
10,500

Proper Fee,

Rs. P.
465.00
472.50
480.00
487.50
495.00
502.50
510.00
517.50
525.00
532.50
540.00
547.50
555.00
562.50
570.00
577.50
5B5.00
592.50
600.00
615.00
630.00
645.00
660.00
675.00
690.00
705.00
720.00
735.00
750.00
772.50
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X of 1970.]

{Schedule I)

Table of rates of ad valorem fees leviable on the insiitution of suits.—conid.

When the amount But does not Proper Fee.
or value of the exceed—
subject-matter
exceeds—

Rs. Rs. Rs. P.
10,500 11,000 755.00
11,000 11,500 817.50
11,500 12,000 840.00
12,000 12,500 862.50
12,500 13,000 885.00
13,000 13,500 907.50
13,500 14,000 930.00
14,000 14,500 952.50
14,500 15,000 975.00
15,000 15,500 - 997.50
15,500 16,000 1,020.00
16,000 16,500 1,042.50
16,500 17,000 1,065.00
17,000 17,500 1,087.50
17,500 18,000 1,110.00
18,000 18,500 £,132.50
18,500 19,000 1,155.00
19,000 15,500 1,177.50
19,500 20,000 1,200.00
20,000 21,000 1,230.00
21,000 22,000 1,260.00
22,000 23,000 [,290.00
23,000 24,000 1,320.00
24,000 25,000 1,350.60
25,000 26,000 1,380.00
26,000 - 27,000 1,410.00
27,000 28,000 1,440.00
28,000 29,000 1,470.00
29,000 30,000 1,500.00

30,000 31,000 1,530.00
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{Schedule 1)

[West Ben. Act

Table of rates of ad valorem fees leviable on the institution of swits.—contd.

When the amount
or value of the
subject-matter

exceeds—

Rs.

31,000
32,000
33,000
34,000
35,000
36,000
37,000
38,000
39,000
40,000
41,000
42,000
43,000
44,000
45,000
46,000
47,000
48,000
49,000
50,000
55,000
60,000
65,000
70,000
75,000
80,000
85,000
90,000
95,000
1,00,000

Bul does not
exceed-—

Rs.
32,000
33,060
34,000
35,000
36.000
37,000
38,000
35,000
40,000
41,000
42,000
43,000
44,000
45,000
46,000
47,000
48,000
49,000
50,000
35,000
60,000
65.000
70,000
75,000
80,000
85,000
90,000
95,000

[,00,000
1,05,000

Proper Fee.

Rs. P

1,560.00
1,590.00
1,620.00
1,650.00
1,680.00
1,710.00
1,740.00
1,770.00
1,800.00
1,830.00
1,860.00
1,890.00
1,920.00
1,950.00
1,980.00
2,010.00
2,040.00
2.070.00
2,100.00
2,137.50
2,175.00
221250
2,250.00
2,287.50
2,325.00
2,362.50
2,400.00
2,437.50
2,475.00
2,512.50

AR b ':EF"\\F:F\"\??E Ch R R A s
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X of 1970.]
{Schedule I.)

Table of rares of ad valorem fecs feviable on the institution of suirs.—concld.

* When the amaunt But does not Proper Fee.
ar value af the exceed—
subject-tnatter :
exceeds—

Rs. Rs. Rs. P.
1,05,000 L,10,000 2,550.00
1.10,000 1,15,000 2,587.50
1,15,000 1,20,000 2,625.00
1,20,000 1,25,000 . 2,662.50
1,25,000 1,30,000 2,700.00
1,30,000 1,35,000 2,737.50
1,35,000 1,40,000 2,775.00
1,40,000 1,45,000 2,812.50
1,45,000 1,50,000 2,850.00
1,50,000 1,55,000 2,887.50
[,55,000 1,60,000 2,925.00
1,60,000 1,65,000 2,962.50
1,65,000 1,70,000 3,000.00
1,70,000 1,75,000 3.037.50
1,75,000 1,830,000 3,075.00
1,80,000 1,85,000 3,E12.50
1,85,000 1,890,000 3,150.00
1,90,000 1,95,000 3,187.50
1,95,000 2,00,000 3,225.00
2,00,000 2,05,000 3,262.50

and the fees increases at the rate of thirty-seven rupees and fifty paise
for every [ive thousand rupees, or part thereof, up 1o a maximum fee of ten
thousand rupees, for example—

Rs, Rs. P.
3,00,000 4,012.50
4.00,000 4,762.50
5,00,000 5,512.50
6,00,000 6,262.50
7.00,000 7,012.50
8,00,000 7,762.50
9,00,000 8,512.50

10,00,000 9,262.50

L1,00,000 10,000.00
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Number.

1. Application or pelilion

()

{Schedule I11.)

SCHEDULE ]I,
Fixed fees

When presenied 1o any
officer of Ihe Cusioms or
Excise Deparimenl or o
any Magisiraic by ony
person having dealings
with the Government, and
whenihe subject-moticrof
such application relates
exelusively 1o those
dealings;

Or when prescnied to
aay afficec of land-
revenue by any persan
holding (emporarily-
seltled land under direct
cnpagement with
Gaovernment, acd when
the subject-matter of the
application or pelition
relates exclusively o such
cngagement;

Or when presented 1o
any municipal Commis-
sianerormemberola Zitfa
Parishad under any Acl
for the Lime being in force
for the conservancy or
improvementafany place,
if thc application or
pelition relales solely o
such conservancy or
improvement;

Or when presented [o
any Civil Court other than
a principal Civil Court of
original jurisdiction, orio
any Court of Small Causes
conslituied urder the
Provincial Small Cause
Couns Act, |887, ortoa
Collecior or oiher officer
of revenue in relation o
any suit or case in which
the ampunt or value of the
subject-matier is Jess than

fifty rupees;

Proper Fee.

Fificen paise,

Fiftcen paisc.

Filicen paise.

Fiftecn paise.

[West Ben. Act
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Number.

The West Bengal Court-fees Aci, 1970,

(&

(<}

(Schedule I1.)

Or when presented lo
any Civil, Criminal or
Revenue Court, or to any
Board orexecutive officer
for the purpose of
oblaining a copy or lman-
slation of any judgment,
decmee or order passed by
such Court, Board or
officer, or of any other
document on record in
such Court or office,

When contaning 4 com-
plaint or charge af any
offence other thar an
offence for which palice-
oflicers may, upder the
Criminol Procedure Code,
arrest withoul warrant, and
presented (o any Criminal
Court;

Or when presented to
a Civil, Criminal or
Revenue Court, or to a
Collector, or nny Revenue-
officer having jurisdic-
tion equal or subordinate
lo a Collector, or to any
Mapistrate in hisexeculive
capacily, and not other-
wise provided for by this
Acl;

Or 1o deposit in Coun
TEYENUS or IThl;

Or fordelermination by
a Court of the amount
of compensalien 10 be
paid by a landlerd to his
fenant.

When presented (o the
Board of Revenue or 1o
any Chief Officercharged
with the executive admi-
nistrmtion of a Division and
nototherwise provided far
by this Act.

Proper Fee.

Fiftcen paise.

In the case af a complaint
or charge of an offence
presented 1o a Criminal
Court one rupee, and in
other cases seventy-five
paisc.

In the case of a complaint
or chorge of an oflcence
prescnted to a Criminal
Courl one rupee, and in
other cases sevenly-live
paise.

One rupee and iifiy paise.

281
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Number.

hod

(d)

{c}

5 of 1908,

(0
2of 1882,

(g

{Schedule i1.)

FFer arrcsl or oitachment
belore judgment or for

lemporary injunclion—
(i} when presenicdiop
Civil Court other
lhan the High Coun
inrelationreany suig

or proceeding—

{1} ilthe valuc of
the subject-
maligr is less

than Rs. 50;
(2) il the value s
Rs, 50 and
above;
{ii) when presenied 1o
the High Coun.

Under scction 47 and
Order XXI, rules 58 and
90 of the Code al Civil
Procedure, 1908—

(i) when filed in
Revenue Courtorin
Munsils Court;

(i) when filed in the
Cily Civil Courl,
Calcutta, a
Subordinale Judge's
Counl or a Dislrict
Court;

(iii) when Niled in the
High Court.

Under seclions 34, 72, 73

and 74 ofthe Indian Trusts
Act, 1882,
(i} Forprobatcarlettecs
of administction g
have efTect throug-
hout [ndia.
(i) Application for
probate or leticrs of
administcation not
lalling under clause
(i
(1) il the value of
thcestate does
natexceed RS,
1.000,

(2) il the value
crceeds Rs.

1.000:

[West Ben. Act

Proper Fee,

One rupee.

Tworupees and [ifly paise.

Five rupees.

One rupce.

Two rupees and Mifty paise.

Five rupees.

Five rupees.

Twenty-five rupees.

Seventy-five paise,

Five rupees:
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41

Number.

The West Bengal Couri-fees Act, 1970.

{Schecule 1)

Provided that tf 2 caveal is

entered and the application is
registered 08 a suil, one-half
the scale of fee preseribed in
Article 1 of Schedule I on the
market value of the estate less
the fee already paid on the
application shalf be levied.

()

()

)

Applicalion under section
14 or seclion 20 of the
Arbilcation Acl, 1940, for
o direction for filing an
award or far an order for
filing an agreement and
application Tor eaforcing
foreign awards—

(i) whenpresentedtoa

Munsil's Coun;

(ii} when presenied to
the City Civil Court,
Calcutta, a Subor-
dinate  Judge's
Court, a District
Count or the High
Courl—

€1y il the value of
the subject-
matler of the
award doces
nol  exceed
Rs. 5,000

(2) if such value
cxceeds Rs.
5,000 but does
nelcxcecd Rs.
10,600;

(3) il sueh value
excecds Rs.
10,000.

Petition lo the High Ceun
for the admission of an
Advocate, Atlorney or
WVakil,

When presepied o the
High Court under seciion
L15 of the Code of Civil
Procedure, 1908, for
revision of an arder—

i} when the value af
the suit to which the
order relailcs does
not exceeds Rs.
1,000,

(ii) when the value of
1he suit exceed Rs,
1,000.

Proper Fee.

Fifteen rupees.

Fifieen rupees.

One hundred rupees.

Two hundred and fifty
Tupees.

Twenly rupees.

Five rupees.

Ten rupees.

233

10 of 1940.

50l 1908.
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(Schedule 11.)

Number.

(k) When presented 10 Lhe
High Coun—

(i

(ii)

(ii1)

(iv)

4]

{vi)

fordircctions, orders
or writs, other lhan
the writs in the
noture of habeas
corpus and the writs
arising out of cases
challenging ony law
on laxalion, under
anticle 226 of the
Constirulion of India
for any purpose
other than enfor-
cementof the funda-
menial rights conle-
rred by Part 1)1
thereof:

forwritsinthe nawre
of hebeas corpus,

for writs under
article 226 of the
Constitutionof [ndia’
incases challenging
ony matler on
taxation;

fordirections, orlecs
orwritsunderanicle
226 ofl the
Constituticnof India
far the enforcement
of any of the funda-
menlal righis conle-
vred by Part {1
thereof;

for the exercise of
its jurisdicion under
article 227 of the
Constitetion  of
India;

inany othercase not
provided for by this
Acl

2. Qriginal peiition not  When filed in—

otherwise pravided for. W

(ii)

@i

a Munsifs Coun,

the City Civil Coun,
Calcutta, a Subor-
dinaic Judge’s Court
or a Dislcicl Courd,

the High Count.

Praper Fee.

Onz hundred rupees.

No fec,

Two hundred and filty

nipces,

Onc hundred rupees.

One hundred rupees.

One hundred rupees.

Orne rupece.

Five rupees.

Twenly rupecs.

[West Ben. Act

'Clause (k) was insericd by s, 21} of the West Bengal Courl-fees (Amendment} Act. 1985 { West Ben. Act XXTX ol 19835).
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Number.

. Applicalion to any

CivilCourtthal records
masy be called for from
anolher Courl,

. Applicalion for leave

10 sue as a pauper,

. Application [or lcave

to appeal as a pauper.

. Plaintor memorndum

of appeal in 2 suit to
establish or disprave a
right of occupancy.

. Bail bond ar ather

instrument of obliga-
1HOn given in pursuance
of an order made by a
Court or Magisirate
under any seclion al
the Code of Criminal
Procedure, 1898, orthe
Code of Civil Proce-
dure, 1908, and not
otherwisc provided for
by this Acl,

. Undertaking under

seclion49 of the Indian
Divorce Acl, 1869,

. Mukhtzmama, Vaka-

lalnama or any paper
signed by an advocate
signilying or intima-
ting that he is retained
for a party—

{2) lothcHighCoun,
(b} 10 any Civil or

Criminal Court,

(Schedule II.)

When the Court grants Lhe
application and s of opiaion
that the ronsmission of such
records invelves the use of the

posL

{0) When prescnled fo a
District Court,

{b) Whcn presented 1o a
Commissioncrorthe High
Counr.

Whenpresented lortheconduct
of any one case—

Pcoper Fee.

Scventy-five paisc in
additian ta any fee levied
an the application under
clause {a), clause {b), or
chause (d) of Article | of
this Schedule,

Fifty paise,

One rupee.

Two rupees,

Fifty paise.

Filly paise.

5of 1898,

5 of 1908,

Fifty paise.

4 of 1869.

Five nipees.
Two rupees.

'Number 9 was substituted by s. 2 of the Wesl Bengal Coun-fees (Amendment) Act, 1980 (West Ben, Act XXT of 1980},
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[West Ben. Act

{Schedule I1.)

Number. Proper Fee. v o

{c} 1o the Board Two nipees,
of Revcnue

or Lo any
Revenue
Court,

) 10 any Two nupees,

Collector or
Magistrate or
to any cxe-
cutive officer
including any
officer
charged with
the execulive
adminis-
tration of a
Division,

10. Every copy of Sevenly-five paise.
power-ol-altomey
when fled i any
suil or procee- )
ding. ;

11. Memorandum of  When presenled—
appcal frem an

. ) (i) to any Courl other than the  One rupee,
order inclusive of

High Coun or 10 any Execulive

an order dcmt' Officer other than the Board of
r.mmng;ny ques- Revenue ar Chiel Executive
von under sechion Aulhol’ily.

47 or scction 144 :
of the Code of Ui} IotheBoardof RevenueorChief  Two rupees,

Civil Procedure, Exccutive Authority,
1908, and ol (5ii) 10 the High Court—
olherwise
provided for-—

S of 1908.

(1} Wherethe order was passed
by a Subordinale Court or
other suthority—

{o) il the order relates o2 Ten rupees.
suit or proceeding, the
valueof whichexceeds
one thousand rupees,

{b) in any other case, Five rupees.

(2} Where the appeal 35 umler
clouse 15 of the Leliers
Potenl—

{a) (comanardcrpassedin Ten rupees,
excrcise of appellac
Jurisdicuon,



X of 1970.]

i

12.

The West Bengal Court-fees Act, 1970.

Number.

Memorandum of
appeal  under
scctian 39 of the
Arbitralion Act,
1940.

. Caveat

. Applicalionunder

AciNo.Xof 1859,
seclion 26, or
Bengal AclNe, VI
of 1862, section 9,

vy

(®

{ii)

(3}

S]]

(Schedule I1.)

{b) froman order passcdin
eacreise ol original ju-
nsticlion, whichwould
beappealable under the
Code ol Civil Procc-
dure, P08 had il been
passed by a Subordi-
nate Court,

I{bb) from an order on 2
wril petilion under ar-
ticle 226 of the Cansti-
xon of India,

'{bbb) from an orderon a
wrnil pelilion or appli-
cationarising astofany
case challenging any
malter on laxation,

(¢} inany othec case.

Where the appeal is under
section45B of the Banking
Companics Acl, 1949,

Where (he appeal is under
section 411A of the Code
of Criminal Proccdure,
189E.

tothe Governmentin pursuance
ol a statutory right Lo appeal for
which no court-fee is leviable
under any olher enactment.

Where the appeal is from an
order of a Munsil"s Court,

in any other case

Proper Fee.

Ten rupees.

Two hundred cupess.

Five hundred cupces.

One hundred rupees.
One hundred rupees.

Five rupces.

Five rupecs.

Fifleen rupees,

Cue hundred nupces.

Ten rupees,

Five rupees.

287

5 of 1908.

10 of 1949,

5of 1808,

19 of 1940.

'Sub-items {bb) and (bbb) were inserted by 5. 2(2) of the West Bengal Court-fges (Ameadment) Act, 1935 (West Hen.

Act XXIX of [985).
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50f 1903,

15.

(i)

(ii)

(iif)

(iv)
)

(v)

The West Bengal Court-fees Act, 1970.

Number.

Plaint or memo-
randumofappeal
in each of the
following
suils;—

lo alier or set
aside a summary
decision or order
of any of 1he
Civil Counts nol
cstablished by
Leuters Palent or
ol any Revenue
Court.

(o alwer or cancel
any entry in a
register of Lhe
namcs of
proprictors of
revenue-paying
cstates,

to obtain a
declaratory
decree where no
conscquential
relief is prayed,
1o set aside am
award,

1o set aside an
adoption,

every ollier suit
where it ix nol
possible to
estimate al 2
moncy-value the
subjecl-malter in
dispuie, and
which is not
otherwise
provided for by
this Acl.

. Apreement in

wriling slaling a
question for the
opinion of the
Count under the
Code of Civil
Procedure,
1908—

{Schedile I1.}

{i) when presenled 10 any courl
subordinate to the High Court,
{ii) whenpresentedtothe High Coun.

[West Ben. Act

Proper Fee. I

Filtcen rupees.

Filleen rupees.

Twenly rupees.

Filteen rupees.
Twenly rupees, -

Fifteen rupees,

Ten rupees.

One hundred rupeces.



X of 1970.]

20.

21.

22,

23.

The West Bengal Conri-fees Act, 1970.

Number.

, Petilion ina suitunder

the Nalive Converts’
Marriage Dissolution
Act, |B6H.

. Everypetivonunderihe

Indian Divorce Acl,
1869, except petiions
under sectton 44 of the
same Acl, and every
memorandum  of
appeal under seclion
55 of the same Act.

. Every petition for

restilution of conjugal
rights, judicial separa-
tien, divorce or
divorce by mulual
consent under the
Special Marriage Acl,
1954, and cvery
memorandum  of
appeal under scclion
39 ol the same Act.

Every petition for
restilution of conjugal
rghts, judicial separa-
lion ar divorce under
the Hindu Marriage
Act. [955, and every
memorandum  of
appea) under section
28 ol the same Acl.

Plainl or mcmoran-
dum of appeal under
the Parsi Marmiage and
Divarce Act, 1865,

Pclitions under the
Indian  Christian
Marriage Act, |872.

Pluint of memoran-
dum of appeal when
presented o o Court
under the TIndian
Colonial Divorce
Jurdisdiction Act, 1926,

{Schedule I1.)

Proper Fee.

Fivc rupces.

21 of 1866.
Twenly rupees.

4 nf 1BA9.
Five rupecs.

43 ol 1954.
Five rupees,

25 af 1955,
Twenly rupees.

15 af L865.
Two rupees.

15 af 1872,
Filty rupees.

289
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8 of 1939,

Ben, Acl XV
of 1932,

West Ben.
Acl XXXIII
ol 1951.

West Hen.
Act XV of
19635.

West Ben.
Act XXXV
of [963.

26.

The West Bengal Court-fees Act, 1970,

Number.

. Plaint or memorandum of

appeal when presented (o
a Court umder the
Dissalution of Muslim
Marriage Act, 1939,

. Pelition—-

(4) Questioning  the
electionolany person
as a Municipal Com-
missioner, when
presented oa Districl
Judge under section
36 of the Bengal
Municipal Act, 1932

ortothe ChiclJudge,

Small Cause Court of
Caleuita under
section 73 of ihe
Calcuita Municipa)
Act, 1851, or 1o he
Distriet  Judge,
Howrah under 1he
samie section of the
same Actasamended
by the Howmh Muni-
cipal Act, 1965,

(b) Questioning 1he

validity of aneleciion
undcr  the West
Bengal Zillg

Parishads Act, 1963,
when presented to a
Disirict Judge under
seclion 102 of the said
Actlodecide dispule
relating 1o such
cleclions.

Application oy pelition 1o
the Coun under seclions
391, 439 or 322 af the
Campanics Ael, 1956,

Any other application
arpetition to the Caur far
judicial action or relief
under Lhe said Act, not
otherwise pravided for
under this AcL

{Scheduie IT.)

[West Ben. Act

Proper Fee.
Ten rupees.

Fifteen rupees.

Fifleen rupees.

Filly rupees,

Ten rupces.
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The West Bengal Court-fees Act, 1970,

(Schedule 1i1.)
SCHEDULE 1I1.
ANNEXURE A

VALUATION OF THE MOVABLE AND IMMOVABLE PROPERTY

OF . DECEASED.

Cashin the house and at the banks, household goeds, wearing-
apparel, books,plate, jewels, eic.
(State estimated value according to best of Executor’s or
Administrator's belief.)

Property in Government securitics transferable at the Public
Dbt Office.
(Stale description and value at the price of the day; also Lhe
interest separately, calculating it to the time of making the
application.)

Immovable property consisting of .
(Statedescription, giving, in the case af houses, 1hcassc';t;ed
value, if any, and the number of yeur's assessment the
market-value is estimated at, and, in the case of land, lhe
area. lhe markel-value and all rents that have accrued.)

Leasehold property
(If the deceased held any leases for years determmable
siate the number of year's purchase the profit rents are
estimated to be worth and the value of such, inserting
separately arrears due at the date of death and all rents
received or due since that date to the time of making the
applicalion.)

Property in public companies
(State the parliculars and the value calculated at lhe pnce of
the day; also the inlerest separately, calculating it to the
time of making the application.)

Policy of insurance upon life, money put on morigage and
ather securilies, such as bonds, mortgages, bills, notes und
other securities for money.
{State the amount of the whole; also the interest separately,
calculating it to the time of making the application.)

Book Debis
(Other than bad.)

Stock in trade
(State the eslimated value, if any.)

Rs,

291



292 The West Bengal Court-fees Act, 1970,

[West Ben. Act X of 1970.]
(Schedule HI.)

Other property not comprised under the foregoing heads. .
{State the estimated value, if any.)

Toal
Deducr—amount shown in Anrexure B not subject
to duty
Net Total
ANNEXURE B

SCHEDULE QOF DEBTS, ETC.
Rs. P.

Amount of debis due and owing from the deseased, payable
by law out of the estate. . . ..

Amount of funeral expenses
Amount of mortgage incombrances

Property held in trust not beneficially or with general power
to confer a beneficial interest. . .

Other property not subject to duty

Tatal
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PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative
NOTIFICATION

No. 151-L.—12th February, 2021.—The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information.—

West Bengal Act I of 2021

THE WEST BENGAL COURT-FEES (AMENDMENT) ACT, 2021.
[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 12th February, 2021.]

An Act to amend the West Bengal Court-fees Act, 1970.

WHEREAS it is expedient to amend the West Bengal Court-fees Act, 1970, for the V\ffels;%en. ActX
[8) _

purposes and in the manner hereinafter appearing;

It is hereby enacted in the Seventy-second Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Shaort title and 1. (1) This Act may be called the West Bengal Court-fees (Amendment)

commencement.
Act, 2021.

(2) It shall come into force at once.




THE KOLKATA GAZETTE, EXTRAORDINARY, FEBRUARY 12, 2021

[ParT 11T

Amendment of
section 18 in West
Ben. Act X of
1970.

Amendment of
section 19.

Amendment of
section 20.

Amendment of
section 39.

Amendment of
section 41.

Amendment of
section 42.

The West Bengal Court-fees (Amendment) Act, 2021.

(Sections 2-7.)

2. In the West Bengal Court-fees Act, 1970 (hereinafter referred to
as the principal Act), in section 18, for the words “from the Collector™, the
words “from the Collector or through electronically in the manner as may
be prescribed by rules,” shall be substituted.

3. In section 19 of the principal Act, for the words “from the

Collector”,

the words “from the Collector or through electronically in the

manner as may be prescribed by rules,” shall be substituted.

4. In section 20 of the principal Act, for the words “from the

Collector”,

the words “from the Collector or through electronically in the

manner as may be prescribed by rules,” shall be substituted.

5. In section 39 of the principal Act,—

(1)

2)

in the heading, for the words “Collection of fees by stamps”,
the words “Collection of fees by stamps or electronically” shall
be substituted;

for the words “collected by stamps”, the words “collected by
stamps or electronically” shall be substituted.

6. In section 41 of the principal Act,—

D

in the heading, for the words “accounts of stamps”, the words “accounts
of stamps, and manner of collection, payment and refund of fees
electronically” shall be substituted,

(2) in sub-section (1),—

(a) in clause (c), for the words “spoiled stamps; and”, the words “spoiled
stamps;” shall be substituted;

(b) in clause (d), for the words “used under this Act:”, the words “used
under this Act; and” shall be substituted;

(c) after clause (d), the following clause shall be inserted:—

“(e) the manner of collection, payment and refund of fees
electronically:”.

7. In section 42 of the principal Act,—

ey

2)

(3)

in the heading, for the words “Stamping documents”, the words “Stamping
documents or collection of fees electronically” shall
be substituted;

in sub-section (1), for the words “ought to bear a stamp”, the
words “ought to bear a stamp or collect fees electronically”
shall be substituted;

in sub-section (2),—

(a) for the words “without being properly stamped”, the words
“without being properly stamped or without collection of
fees electronically” shall be substituted;

(b) for the words “document be stamped”, the words “document
be stamped or aitached with a copy of proof of payment of fees
electronically” shall be substituted.
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The West Bengal Court-fees (Amendment) Act, 2021,

(Sections 8-10.)

Arri¢ndr2§nt of 8. In section 43 of the principal Act, for the words “to impose a fresh stamp”,
section -

the words “to impose a fresh stamp or to levy fees electronically” shall be substituted.

Amendment of
section 44.

9. In section 44 of the principal Act,—

(1) in sub-section (1), for the words “requiring a stamp”, the words
“requiring a stamp or collection of fees through electronically” shall be
substituted;

(2) to sub-section (2), the following proviso shall be added:—

“Provided that where court-fee is paid electronically, the officer
competent to cancel stamp, shall verify the genuineness of the payment
and after satisfying himself as to the due payment of court-fee, make
necessary entries electronically by endorsing his signature in the manner
as may be prescribed.”.

Amendment of 10. In section 45 of the principal Act—
section 45.

(1) in the heading, for the words “Sale of stamps”, the words “Sale
of stamps or court-fees electronically” shall be substituted;

113

(2) in sub-section (1), for the words “stamps to be used under this
Act”, the words “stamps to be used under this Act and sale of

court-fees electronically” shall be substituted;
(3) in sub-section (3),—

(a) for the words “to sell stamps”, the words “to sell stamps or
court-fees electronically” shall be substituted;,

(b for the words “for sale any stamps”, the words “for sale any stamps or
court-fees electronically” shall be substituted.

By order of the Governor,

SUGATO MAJUMDAR,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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